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New Dalhis this the (U~ day of Novemner,1999,
HON *SLE MR, Se R, ADIGE, VICE CHAI A1 N (A) .
HON 'BLE MRKULNIP SINGH,MEMBER(D)

1. Dinesh Chander Pan dey,
/o Sh,Bala NDutt Panday,

F=1220, Laxmi Bai Nagar,
New Dalhi.

2, Madan Pal Singh Shama,

s/o shri H.L ,Shama,
193/11, ITC pitampura,
')elhi-!!d.

3. Surender Prasad,
/o Sh.Govind Ram,

72/11 Lodhi Road Domplex,
New Delhi,

4 nt.parvati Dev ,
wd/o shri B8,C,Rana,
$=13/5outh pandav Nagar,

Dalhi-QZQ

S. Gaida singh,
s/o sh.Hira Lal,
Pitam pura,
Delhi,

6, Tara Chand,
$/o Durga Parsad,

D=348, Hari Nagar Fxtn,
Shourb Whar Jitput,
Haidampur,

New Delhi,

7. Mahendra Singh,
s/o Ghooray Lal,
H=351, Nanakpura,
Noti BaghII,

New Dal hi=21,

8. Man singh,
$/o sh.Mittu Lal,
D~558 Hari Nagar Extne,

Jaltpur Road,
Badamur,
New Delhi,

o
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9, Girish singh,
3/o shri N.K.Sahwal,
215-11, 1.Tax Opolony,

Delhi.

10, Cyprian Kujur,
S/g Sh. Z.kUjUr Stt‘eet,

270-11, 1T Oolony,

el i P vev..ioplicants,
(3y adweatet shri RN, singh, proXxy for shri Jog
singh)
Jersus _

1, Unhion of India,
through
the Secratary,
Ministry of Financs,
North Block,
New Delhi.

2, Chaiman,
Central Board of Niract Taxes,

No rth Blo*’
Ministry of Finance,
NQU Delhi.

3, Deputy Secretaries(ad-ViI),
No rth Block,
Nauw Dalhio

4 Nirectorate of Incoms Tax,
(Research Statises, publicestions and

Public 7elations),

6th Floor, Mayur Bhau=zn,

Qnnaught Cirecus,

New Delhi eees Maspondents,
(By adwecate: Shri R.K. Agarual)

ORDER

HON'BLE MR, SR ADIGE, VICE CHAIAMaN(n),

fpplicants impugn respondents' o rder® dated

15.9.93 and 21,9.93 (mnexure-V) requi ring them to
appsar in another exam, being conducted by SsC. Thay
seek regularisation as LNCs ir consul tation with the
SSC in temms of the directions issued by the Tribunal
in Oas No.95/89, 668/88, 1010/88; 914/88 and 1153/9

dated 12.4.91 uith consequential benafits,

2 Their cace is that they were initially appoint gd
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- 1980
as Growp '0D* amployees on Aaily wages basis in ’

1981 etc. and uere subsequently requl arised against

The reafter those of the Grow g
fmun eligibility

Growp °‘N' postse
enployees uho Fulfilled the min

fownd Fit by respondents, after
as LOCs

criteria, were
considering their candidature were p romo ted

on adhoc basis =gainst reqular and available vacanciese

L=ter on applicants were .sked to appear in typing

tests as well as yritten test and passed/qualified

in the sames fApplicsnts contend that they have beaen
continwously, reqularly and efficiently discharging
their duties to the entire satisfaction of respondents,
It is stated that they have been granted snnual
increments and various other penefits adnissible

only to LNCs and hence respondents cannot at this

stage legally compel them to appear in another exam,

to be conducted by S5C or to rever them.

3. while the bulk of the factual avements made
by spplicants and referred to sbowve have not bsen
contested by repondents in their reply they deny

that applicants were promoted as LDCs on adhoc basis
against reqular and sanctioned posts of LDCse They alse
state that Grouw 'D' employees promoted on adhoc basis
to the grade of LNC can be requl~rised only against 10 ¢
quota to uyhich they sre eligibla.

4, B have heard both sides and considered the

matter carefully.

5. foplicants' cownsel has reliaed won several

rulings a list of which is taken

/1

on recorde. In
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anddition our at tention has invited to letter dated

18,11.9%, a copy of which is taken on record,

st ongly recommen ding the grant of a one time

exception for filling wp 11 posts of LDCs by

promotion to enable applicants to be agjusted
against those vacancies. Furthemore We note
that out of the 11 spplicants who had filed this
0a the names of ong or more either stand deleted or

they hawve already Deen requl arised.

6o W hawe not peen shoun any final order of re

raspondents on the recommen dations contained in l-tter

dated 18.11, 98,

7. In this connection, we note that in wvery
similar circunstances the CAT PB in its order

dated 12.4,9 in 0Aa No, 668/88 Shri Ved Prakash & Ors,
Vs. WOI & others »nd connected cases, after relying
upon several Sup reme Oourt's decision had directed
respondents to reqularise the service of those
apnlicants as LOCS in consultation with the $5C,

if nacessary by relaxing the upper age limit of
applicanty, after avaluating their wrk and conduct

on the bneis of their aCRs, and till they were so
regul arised they were not to be rewsrted to their
substantive grow 'D' posts, Nothing has been shoun
by respondents to sughest that the aforesaid order

dated 12.4.91 h.s beet stayed, modified , or set aside.

8. pplying the ratio of that order dated 12.4.51
to the facts and circunstances of the present case, and
having regard to the contents of respondents' oun
letter dated 18,11,98 this 0On succeeds and is

alloyed to the extent that respondents are dirscted

t
O consider requl arising applicants as L0DCs in



w B =
consultation with the Sstaff Sele n Oommission
in the same manner as was directed in the aforesaid
order dated 12.4.91/ after giving them necessary
age relaxation where nacessary, and extending to
them the same benefits as contained in para 16(3)
of that order, These directions should be complied
with by respondents as oxpeditously as possible and
preferably within 6 months from the date of receipt
of a copy of this orders In the svent that applicants
are contirft‘uing to work as LDCs on adhoc basis at
present, ﬁona of them shall be reverted till the

aforesaid consideration by respondents is completed.

No costse
{ ‘ ;&M‘;; '/// [ )
AV ;; P //‘V, ol C/"

( KuLnIP SINGH ) ( SeReADIGE
memBer(d). VICE CHAIAMaN (a).
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